
JOINT INSPECTION REPORT IN COMPLIANCE WITH
THE HON'BLE NATIONAL GREEN TRIBUNAL, PUNE (WZ).

ORDER DATED. 18-02-2022
IN

ORIGINAL APPLICATION NO. 04/2022

Tanaji ruikar -- Applicant.

Vs.
Mhetre Accident & Multispeciality Hospital. -- Respondents.
Timber Area, Fort Area, Miraj, Tal-Miraj,
Dist-Sangli. Maharashtra-416410. & Ors

Shri. Tanaji Ruikar has filed OA No 04/2022 before the Hon'ble National Green

Tribunal Pune (WZ) & raised issue about the non-compliance of Bio-Medical Wastes

Management Rules, 2016, Hazardous and Others Wastes (Management and

Transboundary Movement) Rules, 2016, running hospital without valid consent from

the MPCB and discharging untreated waste water/effluents into the municipal

corporation drain.

In compliance of this Hon'ble Tribunal order dated 18.2.2022, in O.A No.

04/2022, the Joint Committee has been formed consisting of the following members.

i) Shri. Sameer Shingate, ....Member
Sub Divisional Officer,
Miraj Sub-Division, Miraj.
Representative of Hon'ble District Collector, Sangli.

ii) Shri. Navanath S. Awatade, ....Member
Sub-Regional Officer,
Maharashtra Pollution Control Board, Sangli
(Respondent- 5 & 6).

Accordingly, the Joint Committee has visited the sites of Mhetre Accident &

Multispecialty Hospital, Timber Area, Fort Area, Miraj, Tal-Miraj, Dist-Sangli.

Maharashtra-416410 on 05-04-2022. A copy of Joint Inspection Report of Committee

is enclosed and marked as Annexure-L During the inspection of said hospital the

joint committee has made following observation:-
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> The hospital is in operation having 30 Beds (Working).

> The hospital is having Biomedical waste authorization granted on 13.07.2017

valid up to 31.12.2019. A copy of said authorization dated 13.7.2017 is

enclosed and marked as Annexure-IL

> Thereafter Mhetre Accident & Multispecialty Hospital has submitted

application online for further renewal of Biomedical Waste Authorization vide

no. 0000037779. Which is under process as the Board has consequently issued

Warning Notice and Show Cause Notice.

> The Respondent No 1 has provided combined Sewage Treatment Plant having

capacity 9+1=10 CMD consisting of Primary, Secondary and Tertiary

treatment for treatment of domestic and laboratory effluent. The stabilization

work of Sewage Treatment Plant (STP) is under progress. The said hospital has

made provision for use of treated effluent for gardening purpose. The joint

vigilance sample of untreated effluent is collected for analysis.

> As per the Biomedical Waste Management Rule, 2016 hospital has provided

colour coded bags & containers for segregation and storage of Biomedical

waste in wards and rooms and separate storage area for municipal solid waste.

> Provided dedicated final storage room with Biohazard symbol for storage of

segregated Biomedical waste.

> Maintained daily record of Bio-medical waste generation and handed over to

M/s. Surya Central Treatment Facility (CBMWTSDF, Sangli) for final

treatment and disposal.

> No any kind of discharge of untreated effluent into outside the hospital

premises observed.

> No any storage & dumping of Biomedical waste outside the hospital premises

is observed during the visit. As scientific storage room has been provided.

> Hospital is having certificate under Bombay Nursing Home Registration Act,

1949 for 30 beds issued on 31/05/2021 which is valid up to 31/03/2024 and

also obtained membership of Common Biomedical Waste, Treatment, Storage,

Disposal Facility (i.e M/s. Surya Central Treatment Facility, MIDC Miraj)
NGTO.A.No.04/2022
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which was valid up to 31.03.2022. The copies are enclosed and marked as

Annexure-IIL

Shri. Tanaji Ruikar has filed complaint against the Respondent No 1 vide letter

dated 11/10/2021. The said compliant has been investigated in the year 2021

and accordingly show cause notice was issued to Respondent No 1 vide letter

dated 10.12.2021 on the grounds of noncompliance observed. A copy of said

Show Cause Notice dtd. 10-12-2021 is enclosed & marked as Annexure-IV.

The photographs showing the details of Effluent Treatment Plant/Sewage

Treatment Plant (ETP/STP) storage room, waste segregation facility and joint

inspection of committee were taken on record. The Copies are enclosed &

marked as Annexure-V.

(Navnath
Sub Regio
M. P. C. B

watade) ( SameerShingate)
al/Officer, Sub Divisional Officer

rd, Sangli. Miraj Sub Division Miraj.
I
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub Regional Office, Sangli,

Udyog Bhavan, Near Government
Rest House, Sangli, Dist. Sangli.

1.

2,

3.

4.

5.

WAHAJWSHTRA

W

Visit Report

Name of the Hospital and
address

Date of Visit

No. of Beds and type of
hospital whether Pathology
Laboratory is provided
(Yes/No)

Person Contacted, contact
number and E mail ID

Visited by
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6.

7.

Bio medical waste generated
and its disposal details
(Category wise)

1] Yellow category
(a) Human Anatomical Waste
(b)Animal Anatomical Waste
(c)Soiled Waste:
(d)Expired or Discarded
Medicines:
(e) Chemical Waste:

111 Red Category
Contaminated Waste ""}
(Recyclable) (_

III] White (Translucent)
Waste sharps including Metals:

IV] Blue Category
Glassware

Whether separate storage of
Bio medical waste provided,
Municipal Solid Waste is
scientific or Unscientific
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8.

9.

10.

11.

12.

Source of Water
Consumption, in case ground
water whether obtained
membership of CGWA

Membership details of
CBMWTSDF, Sangli for bio
medical waste disposal

Biomedical waste
Authorization details

Covid Hospital details
(number of beds etc)

Data submitted in CPCB app
(Yes /NO)

5 M k. Ccrpo'rrt.il'eno dnd

8Dire\AJe1 |

C i.e. Sorxgl/ Mircxj Kupupctc) CorpDr

Ob-truned vnemberSkJ p of-
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13.

14.

15.

16.

Final Storage room provided
for storage of Biomedical
waste (General BMW waste)

Whether separate storage
arrangement is provided for
CO VI D Waste

Effluent quantity and
Pollution Control measure
details

Record regarding daily
disposal of bio medical waste
(maintain / not maintain)

Whether Bio medical waste
annual report is submitted
(yes / no)

Obtained BNH certificate and
CBMWTSDF membership
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•

17. Training provided to the staff
for bio medical waste
handling (Yes/ No)

,
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Annexure- ]

MAHARASHATRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLIIAPIJtt

Phone : 0231-2652952 /2660448 Udyog Bhawan Near Collector Office,

Fax : 0231-2652952

Email : rokoihapur@mpcb,gov.in ^fc^fe- Kolhapur - 416003

; At : httn://ni|)ct>.gov.ht

II.

LETTER OF BIO-MEDICAL WASTE AUTHORISATION
[Authorisation for Generation, Collection, Reception, Segregation, Disposal "ofj&o-

Medical Wastes under Rule 7(4)]

I. Pile number of authorisation and date of issue

^LHAPUI^BMW^AUTJ^I^^^^^^^^Qj^ |^,

M/s. Mhetro Hospital is hereby granted an authorisation for generation of
biomedical waste on the premises situated at, TimBer Area Miraj, TaL Mi raj,
Dist, Sangli.

III. This authorisation shall be in force for a period up to 31,12.2019, An application shall
be made by the occupier/operator for renewal 3 Months before expiry of earlier
authorisation.

IV. This authorisation is issued subject^to compliance of the conditions stated
below and to such other conditions as may be specified in the Rules for
the time being in force uifder the Environment (Protection) Act, 1986.

V. No of Beds: 30.

Tenusj.nd.Cgndit.ions of autftorisation

1. The authorized ''Person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the Rules made there under.\. The aiuhpn.sat.ion shall be produced for inspection at the request of an officer

authorL&tFby the prescribed authority.
3. i) The authorized person shall not rent, lend or sell the biomedical waste or facility,

ii) 'The authorized person can transfer the BMW generated at above premises to the
"Transporter" or "Operator of Facility" authorized by MPCB under Bio-Medical
Waste Management Rules, 2016 for collection, transportation, treatment and/or
disposal of BMW generated.

4. Any unauthorized change in equipment or working conditions as mentioned in the
application by the person authorized shjili^BStitute a breach of this authorisation.

5. It is the duty of the amhojM^.p&Sny^to ta^e prior permission of the
prescribed authority to close

ff js / \^
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6. The authorization is granted for generation of Bio-Medical Waste (BMW) in waste
categories and quantities listed here in below :

Quantity UQM Treatment & Disposal

Cat 7 Solid Waste I 14
(item contaminated
with blood
Cat, 4 Waste Sharp j 5
Cat 6 Solid Waste
Cat 1 Human
Anatomical Waste
Cat 5 Discarded
Medicines and

i Cytotoxic drug

12
15

10

_

Kg/M

KG/M

Kg/M

Kg/M

Kg/M~

Lit/day

Bio medical Waste shall bksent
to Common BMW Treatment-&
Disposal facility authorized by
M.PCB

7. The liquid/solid waste generated^ *;^rom the treatment activity (from
laboratory and washing, cleaning* housmeeping and disinfecting activities)
shall be treated suitably by providing effluent treatment facility to conform the
standards prescribed in Schedule, V of said Rules and the Environment (Protection)
Act, 1986. *\~

8. (i) BMW shall be treated*^ and disposed of in accordance with Schedule I; and
incompliance with the standards prescribed in Schedule V of said Rules.

(ii)You shall setup recMsite BMW treatment facilities like incinerator, autoclave /
\. 'Microwave, snredckr etc., at the disposal side in accordance with the BMW rules.

You shall disposed^of the duly treated BMW and incineration ash in secured land fill
site at yofcown premises / at MSW secured land fill site of Municipal Council
authofftecl by" MPCB and duly earmarked for disposal of treated BMW / at common
H.W. treatment & disposal facility setup as per the Hazardous Waste (M & H) Rules,
1989 as amended and authorized by MPCB,
BMW s h a l l not be mixed with other wastes or reused, recycled or sold in any form.
BMW shall be segregated into containers / bags at the point of generation in
accordance with Schedule-I! prior to storage, treatment and disposal. The
containers shall be labeled according to Schedule III.
If a container containing BMW is to be transported from the premises where
BMW is generated to any waste treatment facility outside the premises, the
container shall, apart from the Label prescribed in Schedule III, also carry
information prescribed in Schedule IV and shall be transported by authorized
Transporter only.

9. (i)

(ii)

(iii)
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bio-

Notwithstanding anything contained in the Motor Vehicles Act, 1988 or
Rules there under, BMW shall be transported only in such vehicle as may be
authorized for the purpose by the competent authority as specified by the
Government.
No untreated BMW shall be kept stored beyond a period of 48 hours.
Standards for waste autoclaving:
The autoclave shall be dedicated for the purposes of disinfecting and ti
medical waste,

(1) When operating a gravity flow autoclave, medical waste shall be
Subjected to:

(i) a temperature of not less than 121 O and pressure of \ pounds''per
Square inch (psi) for an autoclave residence time of noftjess than 60 minutes;
or

(ii) a temperature of not less than 135 O and a pressure'of 31 psi for an autoclave
residence time of not less than 45 minutes; 4^V
or

( i i i ) a temperature of not less than 149 O and. a pressure of 52 psi for an autoclave
residence time of not less than 30 minutes. **

When operating a vacuum autocbw, .medical waste shall be subjected to a
minimum of one pre-vacuum puke t&~ purge the autoclave of all air. The waste
shall be subjected to the following. ' _•
(i) a temperature of not lessahan 121 O and a pressure of 15 psi for an autoclave

(II)

residence time of not ss than 45 minutes; or
than 135 G'5 and a pressure of 31 psi for an autoclavea temperature oi net?

idence time of not'less than 30 minutes; or
ifal waste "shall not be considered properly treated unless the time,

and pressure indicators indicate that the required time, temperature
were reached during the autoclave process. If for anv reasons, time

V., O I /

temperatie or pressure indicates that the required temperature, pressure or
residences-time was not reached, the entire load of medical waste must be
autoclj?ved again until the proper temperature, pressure and residence time were

Achieved.
(\\ Recording of operational parameters,- Each autoclave shall have graphic or

computer recording devices which will automatically and continuously monitor
and record dates, time of day, load identification number and operating
parameters throughout the entire length of the autoclave cycle.

(V) Validation test: Spore testing. - The autoclave shall completely and consistently
kill the approved biological indicator at the maximum design capacity of each
autoclave unit. Biological indicator for autoclave shall be Bacillus
stearothermophilus spores using vials or spore strips, with at least Ix 104 spores
per milliliter. Under no circumstances will an autoclave have minimum operating

47



parameters less than a residence time of 30 minutes, regardless of temperature and
pressure, a temperature less than 121 Cs or a pressure, less than 15 psi.

(VI) Routine Test.—A chemical indicator strip/tape that changes color when a ceitain
temperature is reached can be used to verify that a specific temperature has been
achieved. It may be necessary to use more that one strip over the waste package at
different location to ensure that the inner content of the package has been
adequately autoclaved.

11. Every 'Authorized Person' shall submit an Annual Report to the prescribed
authority in Form-IT. by 31" January every year including information aBoiif* the
categories and quantities of BMW handled during the preceding year.

12. (i) Every 'Authorized Person1 shall maintain records related to theJgeneration,
collection, reception, storage, transportation, treatment, dispo'sal and/or any form
of handling of BMW in accordance with these Rules and any guidelines issued.

(ii) All records shall be subject to inspection and verification byjhe prescribed authority
at any time.

13. When any accident occurs at. any institution or facility or any other site where
BMW is handled or during transportation o\such waste, the authorized person
shall report the accident in Form III to the prescribed'authority forthwith.

14. The Occupier will obey all the lawful instructions issued by the Board Officers from
time to time. -^ NJ

15. HCK shall comply with the E-\Yaste (Management) Rules. 2016.
16. HCE shall comply with the Bio-Medical Waste Management Rules, 2016.

Vj For and on behalf of the
Maharashtra Pollution Control Board

(Dilip K, Khedkar)
Regional Officer, Kolhapur

To,
M/s. MUelrc Hospital
Timber Area Miraj,
Tal Miraj-T)ist . Sangli.

Authorization Fees Received:

Sr. No. Amount DD.No.
TXN17Q1003904 30.01.2017

Copy to;-
Sub Regional Office, Sangli
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6U MIRAJ & KUPWAD CITY
FORM (C

No302

Or, Mahadev Ganpatrao MhetreThis is to Certify that Shri / Smt

has beer* registered under the Bombay Nursing Hornet
aspect of

" Mhetre Hospital"

(Here insert the name of the Nursing Home.)
Mi raj

Situated at. „....,. .„ .and has been authorised to carry on the said

nursing home. No of Bed<5 fof Othef patjent _

No. of Bed's for Manternity Patient

Registration Ho, 302

00 Bed's

Date of Registration 5/12/2011

Place TimbarArea, Miraj

This certificate of registration shall be valid upto 31st March 2Q"L-h

MEDICAL OFFICER OF HEALTH, SANGU MIRAJ & KUPWAD CITY MUNICIPAL

CORPORATION {Here Insert the name of Local Supervising Authority.)

Signature erf tfife jmi^nfrauthority

h
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE. KOLHAPUR.

Tel. No. (0231) 2652952,
2660448
Fax No. (0231) 2652952.
E-mail:
rokolhapuf@vahoo.com

"Your Service is Our Duty"

Udyog Bhavan,
Near Collector Office,
Kolhapur-416003.
Website:http://mpcb.mah.nic.in

MPCB/RO/KOP/SCN/ 2112100004

To,
M/s. Mhetre Hospital
Vakhar Bhag, A/p, Miraj,
Tal. Miraj, Dist Sangli.

Date:10.12.2021.

Sub:- SHOW CAUSE NOTICE for violation of Bio-Medical
Waste(M&H)Rules,2016.

Ref:- 1. Notification issued b y the MOEF, GOI, New Delhi No.
SO-630(E) Dtd. 29-07-1998.

2. Directive of the Honorable High Court.
3. News published in the Daily News papers "Loksatta"

regarding illegal disposal of BMW of hospital, in
municipal solid waste on 01/10/2020

4. Visit of Board Officials dated 18.10.2021
5. Proposal submitted by SRO Sangli.

Whereas, the Ministry of Environment & Forests, Govt. of India in exercise
of powers conferred under Environment (Protection) Act, 1986 has notified the
Bio-Medical Waste (Management and Handling) Rules, 2016.

WHEREAS, you are operating your HCE in 'Pollution Prevention Area' declared
under Bio Medical Waste (M & H) Rules 2016 as well as Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous
Waste (M & TM) Rules. 2008.

AND WHEREAS, Board has granted to you authorization under Bio Medical
Waste (M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous Waste (M & TM)
Rules, 2008

AND WHEREAS, it is obligatory on your part to provide full fledged segregation,
storage, transport treatment & disposal of Bio medical waste generated from health
centre & to operate the same round the clock so as to achieve the authorization
standards prescribed by the Board under Bio Medical Waste (M & H) Rules 2016 as
well as Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
i

32
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of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as well as
Environment Protection act 1986,

}
AND WHEREAS, the Board officials of SRO Sangli office has submitted the

proposal for initiating necessary action under the Environment ( Protection ) Act, 1986
has notified the Bio-Medical Waste ( Management and Handling ) Rules, 2016.

AND WHEREAS, Board Officials visited your HCE for investigating the complaint
as per ref no (4) and observed following non compliances.

1 . You are operating your HCE unit without obtaining valid Authorization from the
Board and yet not applied for the same.

2. You have not provided STFV ETP for the effluent generated through the HCE
and discharging the untreated effluent in to Municipal sewer system.

3. You have failed to submit BMW Annual Report within stipulated period.
4. During visit it is noticed that you were not segregating the BMW waste

scientifically.
5. You have not provided separate scientific storage room for BMW Waste.
6. Record keeping of the generation, Storage and disposal of the BMW Waste.
7. Your HCE unit is not segregating/ storing the BMW/ MSW Waste generated as

per colour coding of the Bags.

AND WHEREAS, after examining the report of your case, I am satisfied that you
are not serious about compliance of Bio Medical Waste ( M & H ) Rule knowingly and
will full operating your HCE without causing adverse effect on the human health and
surrounding environment

NOW THEREFORE, you are hereby directed to Show Cause as to why legal
action shall not be initiated against your Health Care Establishment under the
provisions of the Environment ( Protection ) Act, 1986 for the above non compliance.

Your reply/objection if any in this regard should reach to this office with 5 days
from the date receipt of this office, failing which the Board will have no option than to
initiate legal action under the above enactments against your hospital, which may be ( r
noted.

( Ravindra Andhale)
Regional Officer, Kolhapur.

Copy to-
1. The Principal Scientific Officer, M.P.C. Board, Mumbai.
2. Sub Regional Officer, M.P.C. Board, Sangli.

- For further follow up & you are directed to serve the notice to HCE. &
submit the compliance within stipulated period.
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MAHARASHTRA POLLUTION CONTROLJ3OARD
Ph. No. (0233) 2672032

(0233)2675932
E-mail:- srosaneliOmpcb.eov.in
Website - www.mpcb.gov.in

Address:-
Sub Regional Office, Sangli
Udyog Bhavan, Behind Tata Petrol
Pump, Vishrambag, Sangli - 416415.

L~<\ 1" Your service is our Duty"

No.MPC/SROSNGL/WN- 211021DO&1/2 1 - Date:- 2,1 /10/2021

To,
M/s. Mhetre Hospital,
Timber area / Vakhar Bhag, Miraj,
Dist. Sangli.

Sub: Regarding Non compliances / violation observed during the visit of Board official w.r.t.
the provisions of Bio-Medical Waste Management Rules, 2016.«.

Ref: 1] Bio medical waste Authorization issued on 13.06.2017 which was valid for the
period up to 31.12.2019.

2] Complaint received of Shri. Tanaji Ruikar, Zilha sangharsh samiti, Sangli regarding
Pollution caused by your hospital (dtd 11.10.2021).

3] Visit of the Board official to your hospital on 18.10.2021.

It is to inform you that, Ministry of Environment, Forest and Climate Change (MoEFCC), Govt.
of India has notified. Water (Prevention and Control of Pollution), Act, 1974'for prevention and control
of water pollution and the maintaining or restoring of wholesomeness of water and Air (Prevention
and Control of Pollution), Act, 1981 for prevention, control and abatement of air pollution.

Ministry of Environment, Forest and Climate Change (MoEFCC), Govt. of India in exercise of

the powers conferred u/s. 6,8 & 25 of Environment (Protection) Act, 1986 has notified the Bio-Medical
Waste Management Rules, 2016, which is subsequently amended from time to time. Maharashtra
Pollution Control Board is the Prescribed Authority for the enforcement of Bio-Medical Waste
Management Rules, 2016, as amended from time to time for Maharashtra state.

It is obligatory on the part of every Occupier / Hospital /HCE's generating Bio-medical waste

to obtain prior Bio Medical Waste Authorization under Rule 8 of the said Rules, by making online

application to the prescribed authority accompanied by a fee (if applicable) as prescribed by the State
Government of Maharashtra. Also, it is mandatory on your part to comply the conditions stipulated in

Bio medical Waste Authorization issued by the Board for the activity situated at the above said

address. According to the Rule, every hospital shall scientifically segregate, isolated store and dispose

Bio medical waste to the concerned Common Bio medical waste Treatment, Storage & Disposal facility

alongwith maintain the record on daily basis.

This office is in receipt of complaint of Shri. Tanaji Ruikar, Zilha Sangharsh Samiti, Sangli

regarding pollution caused by your hospital and also in operation without obtaining prior bio medical

waste authorization (as per above ref. no. 2). Accordingly, to Investigate the matter. Board official

aiongwith hospital representative Jointly visited yourhospital on 18.10.2021. During the visitfollowing
non compliances have been observed:-

[1] You have not provided separate isolated / storage arrangement for final storage of Bio medical
waste. Segregation of bio medical waste carried out under Red and Yellow bags only. Not
provided Blue and White bags for storage of category-wise waste.

on
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12]

13]

14]

[5]

[6]

As per record of this office, Bio medical waste authorization was expired/ valid till 31.12 2019
you have failed to renew the said authorization and now operating the hospital without
obtaining valid bio medical waste authorization.

You have not provided treatment for the waste water generated from hospital, pathology
laboratory activity. Also, not maintained the record regarding liquid waste/ bio medical wastl
disposal.

Record regarding Bio medical waste annual report, Daily Bio medical waste generation/ its
disposal, training provided to the staff, valid bio medical waste authorization etc nnt
maintained.

You are having membership of CBMWTSDF, Sangli for scientific disposal of Bio medical waste
but, record regarding daily disposal of Bio medical waste not maintained.

t is mandatory on your part to provide training to all the staff which are dealing / handline
bio medial waste. You have failed to comply the same.

T COm,pIianCeS' * fndicate your negligent attitude towards implementation
as per Bio-Medical Waste Management Rules, 2016.

inStmcted, *° submit the P°'nt-wise reply on above non compliances within seven

Copy submitted for information to:-
The Regional Officer, M.P.C. Board, Kolhapur.

na/Officer,
, Sangli
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